FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PROTOCOL MARINE SERVICES PRIVATE LIMITED

(b) Details of authorized representatives
are available at:

RELEVANT PARTICULARS
1. | Name of corporate debtor Protocol Marine Services Pvt. Ltd.
2. | Date of incorporation of corporate debtor 05 November 2001
3. | Authority under which corporate debtor is | RoC-Mumbai
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U63090MH2001PTC133857
Identification No. of corporate debtor
5. | Address of the registered office and principal office (if | 1502/A, 15th Floor Universal Magestic,
any) of corporate debtor P.L Lokhande Marg, Chembur (W)
Mumbai 400043
6. | Insolvency commencement date in respect of | 07-10-2022 (order received by IRP on
corporate debtor 10-10-2022)
7. | Estimated date of closure of insolvency resolution | 09-04-2023 (180 Days)
process
8. | Name and registration number of the insolvency | Swapnil Mukund Agrawal
professional acting as interim resolution professional | IBBI/IPA-001/P-00845/2017-18/11429
9. | Address and e-mail of the interim resolution | 102-201, Krushna Kunj, Plot No. 10-C,
professional, as registered with the Board Near Tilak Nagar Ground, Nagpur —
440010
swapnil.ip845@gmail.com
10. | Address and e-mail to be used for correspondence | 102-201, Krushna Kunj, Plot No. 10-C,
with the interim resolution professional Near Tilak Nagar Ground, Nagpur —
440010
swapnil.ip845@gmail.com
11. | Last date for submission of claims 21-10-2022
12. | Classes of creditors, if any, under clause (b) of sub- | Name the class (es)
section (6A) of section 21, ascertained by the interim | NOT APPLICABLE
resolution professional
13. | Names of Insolvency Professionals identified to act as | NOT APPLICABLE
Authorized Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and Web link:

http://ibbi.gov.in/downloadform.html
Physical Address: As in (10) above

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the PROTOCOL MARINE SERVICES PRIVATE LIMITED on 07-10-2022.

The creditors of PROTOCOL MARINE SERVICES PRIVATE LIMITED are hereby called upon to submit their
claims with proof on or before 21-10-2022 to the interim resolution professional at the address mentioned against
entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Swapnil Mukund Agrawal

Interim Resolution Professional
IBBI/IPA-001/P-00845/2017-18/11429
Dated 10-10-2022

Place — Mumbai / Nagpur
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LKP FINANCE LIMITED

CIN: L65990MH1984PLC032831

Regd.Office: 203, Embassy Centre, Nariman Point, Mumbai-400 021.
Tel: 91-22-40024785 / B6 Fax: 91-22-22874787
NOTICE

MNOTICE is hereby given pursuant to Reguiation 29 and 47 of the
SEBI {Listing Obligations and Disclosure Requirements) Regulations,
2015 that a meeting of the Board of Directors of the Company is
scheduled to be held on Tuesday, October 18, 2022, to infer-alia,
consider and approve Un-Audited Financial Results (Standalone and
Consolidated) of the Company for the Second Quarter and Hall Year
ended September 30, 2022,

This notice can be accessed on the Company's website
wyww |kpsec.com and can also be accessed on the stock exchange's

weabsite at www.bseindia.com.

Place : Mumbai
Date : October 11, 2022

For LKP Finance Limited
Sdy/-

Girish Innani

General Manager (Legal) &
Company Secretary

S. E. RAILWAY — TENDER

Tender Notice No.: MECHCKP-22-23-16.
For & on behalf of President of India,
Divisienal Railway Manager (Mechanical),
Chakradharpur, $.E. Rallway invites E-
Tenders for the under menlioned work.
Manual Offers are nol allowed against this
tender, and any such manual offer recaived
shall be ignored. Name of work: Reiro-
fitment of win pipe air brake system in
2000 wagons of CKP Division. Tender
Value: T 3,95,38,235.35. Bid Security:
T 3,47, 700. Cost of Tender form: Nil.
Place of opening of tender: Offica of the
Sr. DME/CKP, S.E. Rallway. Date and time
of clesing of tender: 15.00 hrs. of
26.10.2022, Tender can be viewad at
website hitp:l'www.ireps.gov.in The
tenderer/bidders must have cass-IIl Digital
Signature Certificate & must be registered
under IREPS Portal. Only registered
tendarer/bidder can participale on
e-tendering. All relevant paper must be
uploaded at the time of participating in
e-tendering, (PR-671)

PUBLIC NOTICE

Public at large is hereby informed that |
am investigating the title in respect of Flat
No. 36, Fifth Floor, Building No.1, Maya
Nagar Co-op. Hou. SecLtd., lyingonland
bearing Gut No.77(pt) & 79(pt} at Village
Kopri, Thane (East) 400603. The present
owner, Mr Deepak Bafreja has
represented to me that the said Flat was
awned by his father Mr Brijlal Batreja who
has expired on 01/03/2018 and the legal
heir of Late Brijlal Batreja has released all
his rights in the said fiat in his favour vide
registered release deed dated
21/0572021.

If any person/s, bank, financial institution
or authority has any claim, right, title or
interest of any nature whatsoever in the
above said flat, shall raise their
objections in writing with proper
svidence, within 15 days from the date of
this notice at A-70, Sri Guru Nanak CHS
Ltd., Kopri Colony, Thane (East) 400603,
otherwise such claim will be considered
as waived and no claims shall be

entertained thereafter.
Anil § Shamdasani
Advocate
Place: Thana Date: 12-10-2022

PUBLIC NOTICE

Shri P. Ramnarayan a member of
Andheri RoopVarsha Co-operative
Housing Society Ltd., having address
at Next To Samraj Hotel, Chakala Rd.,
Andheri (East),Mumbai - 400 099 and
holding Flat No. 8, in the building of the
sociely, died on 03-12-2019 without
making any nomination.

The society hereby invites claims or
objections from the heir/ heirs or other
claimants / objector or objections to the
transfer of the said shares and interest of
the deceased member in the capitall
property of the society with in a period of
14 days from the publication of this
notice, with copies of such documents
and other proofs in support of his! her/
their claims/ objections for transfer of
shares and interest of the deceased
member in the capital fproperty of the
society. If no claims/ objections are
received within the periad prescribed
above, the society shall be free to deal
with the shares and interest of the
deceased member in the capital /
property of the scciety in such manner as
is provided under the bye laws of the
society. The claims objections, if any
received by the society for transfer of
shares and interest of the deceased
member in the capitalipropery of the
society shall be dealt with in the manner
provided under the bye-laws of the
society. A copy of the registered bye-
laws of the society is available for
inspection by the claimants / objectors, in
the office of the society/ with the
Secretary of the Society between 6.00
P.M. to 7.00PM. from the date of
publication of the notice fill the date of
expiry of its expiry period.
Forand on behalf of

The Andheri RoopVarsha C.H.S. Ltd.
Sd/-

Hon. Secretary

Place: Mumbai

Date: 25/09/2022
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PUBLIC NOTICE

This is to inform that Original unregistered
reement for Sale dated 08/12/1985 biw

Mfs Devdaya Construclion Company
Vendor) and Mr. Dilip Tukaram Kand
Purchaser) in re of Flat No. 307,
™ floor, adm. 57.15 Sq. mis., 2/B,
Devdaya Co-op. Hsg. Soc, Lid.. land
bearing 5. Mo. 179, TP Scheme No.i,
Panchpakhadi, Tal & Dist Thane has not
been available/ irrecoverably lost/
misplaced by Mr. K. N. Kesu.
Any person/s who have any claim, rght,
uﬂe:gd interast In'J the ﬂa;{i;d in the
origi reement by wal reement
ﬂ:nrgSalea,g Sale Degd ’:ft exchange,

age, charge, lease, lien, succession
of in any other manner whal so ever,
should intimate the same to the
undarsifned with sufficient document
within 14 days from the date of publication
of this nolice al the address hereunder. In
case objection is not received in writing
within the stipulated time it shall be
presumed thal there are no claimants lo
the said fial and to the said original
agreement andfor tolitle deeds

Dalesh V Bajaj

Advocate High Court

323, Geela Sadan Society,

Gokul Nagar, Bhiwandi, Dist Thane

| __PUBLIC NOTICE |
NOTICE is heseby given fo the public at large
that my client name Miss. Mumtaz
Karimuddin Khan, 2JMr. Karimuddin Khan is
the owner of Flat bearing No. 1602,
admeasuring 48.77 Sq.Mir, Carpet area on
16th Floor, "C" Wing, Bidg Known as “Dosti
Ruby” Society known as “Dosti Ruby (Planet
North) CHSL®, standing on the piot of land
bearing Survey No. 148/1, 15011, 155/1, 155
12, 156, 150, 160/5, 161/24, 182, 157, 15801,
16014, 16112, Village- Shil, Taluka & District
Thane bearing society Registration No. TNA
I{TNA)/HSGI/(TC)/31845/2019,
Dated 0410472018,
The said propery was in the name of Mr
Akhtar Husain Taherali Pardawala & Smt
Rashida Akhtar Pardawala, and the
purchased the flal from Mis. Chalama Infra
Properties Pvi. Lid vide an Agreement which
was Registered in the coffice of the Sub
Thane city vide under Seral No.
TNN-5-5510-2016, dated 02/05/2016.
Mr. Akhtar Husain Taherali Pardawala expired
on 311032020 leaving behind him 1) Smt
Rashida Akhtar Pardawala (Wife) 2) Mrs.
Fatima Akhtar Pardawala (Daughter) as him
only legal heirs.
On dated  27/09/2022 Smi. Rashida Akhtar
Pardawata had acquired the said flat from
Mrs. Fatima Akhtar Pardawala through
Release Dead vide an Agreement which was
registered in the office of the Sub Regisirar
Thane city vide under Serial Mo. TNN-9/
1434272022 dated 27/08/2022.
Miss. Mumiaz Karimuddin Khan, 2)Mr.
Karimuddin Khan the purchased the said fial
from Smi. Rashida Akhtar Pardawala vide an
Agreement which is Registered in the office
of the Sub Registrar Thane Gty vide under
Serial Mo, TNN-9-14344-2022, daled
2710812022
If anyone finds the document or any person
(s} having any claim in respect of the above
referred property or part thereof by way of
sale, exchange, morigage, charge, gift,
maintenance, inherilance, possession, lease,
tenancy, sub tenancy, lien, license,
hypothecation, transfer of tile or beneficial
interest under any trust, any gift deed, wil,
merigage, or any type of claim in respect of
above said property for claiming the fitke of
the property, please file objection within 10
days from the dale of publication of this
nofice. For filing of objection in writing,
address is as below.
(Adv. Aditya H. Gade)
High Court, Mumbai A.G. Associates,
401, Gajanan Commercial ComplexAbove
Global Business centre,Near Cidco Bus
stop, Thane West - 400 601

section 366 of the

by shares.

jewellery with filigree work.

registered office.
Date : 12th October, 2022.

FORM NO. URC.2
Advertisement giving notice about registration under Part | of
Chapter XXI
[Pursuant to section 374(b) of the companies Act, 2013 and rule
4(1) of the companies (Authorised to Register) Rules,2014]
1. Notice is hereby %wen that in pursuance of sub-section (2) of
ompanies Act, 2013, an application has been
made to the Registrar of Companies at Mumbai that MAHASHILA
JEWELLERY, a partnership firm, may be registered under Part |
of Chapter XXI of the Companies Act 2013, as a company limited

2. The principal objects of the company are as follows:
To carry on the business of manufacturing of and trading in,
processing and designing of articles of jewellery and parts thereof,
of precious metal including gold and silver, or metal clad with
precious metal, diamonds and other precious stones including

3. A copy of the draft memorandum and articles of association of
the proposed company may be inspected at the office at 6/7,
2nd Floor, Laxmi Premises CHS Ltd, Plot No. 70/70A, Sheikh
Memon Street, Zaveri Bazar, Mumbai - 400002,

4. Notice is hereby given that any person objecting to this
application may communicate their objection in writing to the
Registrar of Companies, Maharashtra at 100, Everest, Marine
Drive, Mumbai - 400 002, within twenty-one days from the date of
publication of this notice, with a copy to the company at its

Name(s) of Applicant
1. Nirmalkumar Kothari
2. Neerajkumar Kothari

WEDNESDAY, 12 OCTOBER 2022

ConorsD CHOKSI IMAGING LIMITED
f ———_ Rege.off: 4ith Fioor, Cowing,Classique Contre Mahal Ind Estate,
Off Mahakai Caves Road, Andheri(E) Mumbai-400 033, INDIA
Tel.:022-42287555, Fax: (22-42287588, Emall: imaging & chokshworld.com, Website: www.choksiworld.com
GIN: L24294MH1392PLC388063

STANDALONE UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED
30TH SEPTEMBER, 2022

{? In Lakhs)
Quarter ended Shx Month Ended  Vear Ended
Particulars 300922 | 300622 | 300921 | 300022 [ 30.09.21 | 310322
(Unauditecy (Unscited)| (Unaucihed)) (Unaudfied) | (Aucited)
Total income from operations{net) 3841 5938 | M45 gr7ra| 21460 | 36088
Mel Profit / (Loss) from Ordinary Activities before Tax | (15.04) | (18.33) | 4539 | (343n | (11.59)| (4800
Net Profit [ (Loss) for the period after tax(aflar (17.34) | (22.08) | 46.46 | (39.40) | (883 | (42.30)
Extraordinary items)
Tolal Comprehensive income for the period
(Comprehansive Profit for the perod{after tax) and
Other Comprehensive Incoma(ahiar tax) - (007 | (008 | (007 {0:13) (3.88)
Paid-up Equity Share Capital 380 390 30 390 0 390
Reserves as shown in the Audited Balance sheet
of the Previous year 1200.23
Earning Per Share (EPS){before extragedinary ilems
(of Rs. 104 each)
() Basic and diuted EPS before Extraordinary
fems for the period, for the year 1o date and for
the and for the previous year (not be annualised)| (0.44) |  (0.57) 119 (Lo | 23 (108
Eaming Per Share (EPS){after extracrdinary items)
{of Rs.10¢- each)
(b) Basic and diluted EPS after Extraordinary Rems
for the period, for the year to date and for the the
previcus year {not be annualised) 0.44) | (057) 119 oy | w23 (109

Note

1) The above is as extract of the detailed format of Financial Results for Quarter and hall year ended 30th
September,2022 fled with the Stock Exchange under Regulation 33 of the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015, The full format of quartery and half yearly Results are availabie
on the Stock Exchange website (www.bseindia.com) and on the Company's website{www.choksiworid.com),

2) The Above unaudited financial results for the quarter and half year ended J0th Sepfember, 2022 were reviewed
by the Audit commitiee and approved by the Board of Directors at their meeting held on 11th Oclober, 2022,

3) The Company operates in a single reportable operating segment hence there is no separate reporiable segment
s per ind AS 108 " Operating Segments”.

4) The Unaudited Financial Resulls for the quarter and half year ended 30th September, 2022 have been prepared
in accordanca with Indian Accounting Standard (Ind AS) prescribed under Secticn 133 of the Companies Act
2013 read with relevant rules thereunder and in terms of Regulation 33 of the SEBI (Listing Obligation and
Disclosure Requirements)Regulation, 2015, For Choksi Imaging Limited

Sd-

Samir Choksi
Date : 11 October,2022 Mana !ng Directar
Place : Mumbai 00043416)
FORMA
PUBLIC NOTICE PUBLIC ANNDUNCEMENT

NOTICE is hereby given that, 1) MRS, RADHIKA
RAJESH DAREKAR and 2) MR. RAJESH
DADABHAI DAREKAR (the said Owners) ane
the holders and owners of Flat No, 601, area

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PROTOCOL MARINE SERVICES PRIVATE LIMITED

admeasuring 750 sq. fi. Busit up, an 6th Floor, in

“D wing, Society known as VASANT SARITA RELEVANT PARTICULARS

CO-OP. HSG. SOC. LTD., situated at 90 fi. Road, & PARTICULARS DETAILS

Cpp. HOFC Bank, Thakur Complex, Kandival - =

(East], Mumbai - 400 101 bearing C.T.S No, | [|-1{ hame of corporaie fdehlur Froloog Vi Serices Fvi LI
98, 699, 540 & 701 of Vitage Poisar, New C.T.5. | || 2 {Pate of mcorporation of corporate dedlor |05 November 2001

Mo, 638-C, Taluka Borivali, M.5.0. (the said Flat) 3| Authority under which corporate RoC-Mumbai

and holder of 5 fully paid-up shares bearing deblor is incorporated / registared

distinctive Nos. 471 lo 475 (both inclusive)
comprisedin the share certficata No. 95 (e said
Share Cerificate], the said Shares issued by

UG3090MH2001PTC133857

-~

Corparate Identity No, / Limited
Liability identification No. of corporate

VASANT SARITA CO-OP. HSG. SOC. LTD. {the | [|—{debtor
Soclety). 5| Address of the registered office and  |1502/A, 15th Floor Universal Magestic, P.L
The original Share Certificate No. 85 bearing principal office (if any) of corporate  |Lokhande Marg, Chembur (W) Mumbai
distinctive Nos, 471 to 475 for the said Flal, has deblor 400043
been irretrievably fost, misplaced and not & |insolven . .

" cy commencement date in | 07-10-2022 {order received by IRP on
traceable il dale. Any persons wha finds the respect of corporate debtor 10-10-2022)
said Share Certificate, should intimata to the
undersigned within the 14 (fourtesn) days after | || 7 |Estimated date of closure of 09-04-2023 (180 Days)

that to the Owner and if Any persons, Bank, insolvency resolution process

Financial Instituion andfor any onganization,
Authodty who hashave, orginal with them
andior has/have any daim, in respect of the
said Share Cetificate of the said Flat, and

Name and registration number of the
insolvency professional acting as
interim resolution professional

Swapnil Mukund Agrawal
|BBIIPA-001/P-00845/2017-18/11429

anyane have any claim in Share Cerificate oc| || 9

any part thereof, by way of lease, lien, gift resoluticn professional, as registered
release, transfer, license, inhentance, sale,

Address and e-mail of the interim |102-201, Krushna Kunj, Plot No. 10-C, Near
Tilak Nagar Ground, Nagpur—440010

swapnilip845@gmail.com

s psh with the Board
gl &, easement, , charge, of -
nmarmr"gse howsoaver, snmdgarg:kﬁ the same 10 Address and e-mail o be used for

knawn to the undersigned in writing at the correspondence with the interim

102-201, Krushna Kunj, Piot No. 10-C, Near
Tilak Nagar Ground, Nagpur—-440010

address mentioned below specifically stating resolution professional swapnil.ip845@gmail.com
hm&mﬁu nature of :u'ﬁ: Dlsi:h ;fan& 11| Lastdate forsubmissionof claims | 21+10-2022
e dsys of e pubtcation of his Notice, | [|'2/CIasses of creditors, if any, under |Namethedass (es)
In case no objections ane received within the .I:|8LI$& B) of SIJ_bSBCIJOH. (6A) _ﬂl NOTAPPLICABLE
aforesaid time, it shall be presumed that there section 21, ascertained by the interim
are no claimants to the aforesaid the Shares resolution professional
Cerlificate and Society wil issue dupbcate | fl13Names of Insolvency Professionals [NOTAPPLICABLE
Smmmmmdmwltlﬁﬁ st identified to act as Authorized
Advaca nl, Represantative of creditorsin a class
Wrs. Suman R"Sﬂ (Three names for each class)
RATHI LEGIST ASSOCIATES | |44!(3) Relevant Forms and Web link:
Offce: 602131, "Sanskeul?, 0 Foet Roac:| ||| b) Deats of authorized http:/fibbi.gov.inidownloadform.html
Kandival (East), Mumbai - 400101, representalives are available at: Physical Address: Asin{10)above
Piace - Mumbal Notice is hereby given ihal the Mational Company Law Tribunal has ordered the
Date - 1211072022

commencement of  corporate insalvency resolution process of the PROTOCOL MARINE
SERVICES PRIVATE LIMITED on 07-10-2022.
The creditors of PROTOCOL MARINE SERVICES PRIVATE LIMITED are hereby called
upan to submit their claims with proof on or before 21-10-2022 fo the interim resclution
professional at the address mentioned against entry No. 10,
The financial creditors shall submit their claims with proof by elecironic means only, All
other creditors may submitthe claims with proofiin person, by post or by elecironic means.
Afinancial creditor belonging to a class, as ksted against the entry No. 12, shall indicate its choice:
of authorized representative from among the three insolvency professionals listed agalnst
entry No.13 to actas authorized representative of the class [specify class]in Form CAL
Submission of false or misleading proofs of claim shall attract penalties.
Swapnil Mukund Agrawal

Interim Resolution Professional

IBBVIPA-D01/P-00845/2017-18/11428

Dated - 10-10-2022
Place : Mumbai | Nagpur

Indusind Bank Limited

Registered office: 2401, Gen. Thimmayya Road, (Cantonment), Pune = 411 001

Indusind /5 5
hillleranch Office: Sangam Complex, Ground Fleor, Off. Mirza Ismail Road, Jaipur- 302006

Bank >/
POSSESSION NOTICE
(As per Rule 8(2) of Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the Authorized Officer of Indusind Bank Limited under the Securitization, Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read
with Rule 8 of the Security Interest (Enforcement) rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers menfioned
below, to repay the amount mentioned in (he notice within 60 days from the date of receipt of the said nolice
The borrawer/Co-borrowers having failed to repay the amount, notice is hereby given to the Borrower/Co-borrowers and the public
in general that the undersigned has taken possession of the property described herein below in exercise of powers confierred on
himi her under Section 13(4) of the said Act read wilh Rule 8 of the said rules on the below-mentioned dates.
Thee Borrower! Co-bomowers in parficular and the pubkc in generalis hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of Indusind Bank Limited.
ISl {[Name and Address of Borrowers Amount demanded

Tl e LT
1 [1. Manoj Manohar Pati, 2.Mansi M Patilf 2 i 277 s'; ek sq.mirs (Bull-upares) on e RS-2607.843%
Both Having Address At, G107, Shree Devi|First Floor of "C" Wing of the Bullding known as "SHREE DEVI®, (Rupees Twenty Four
Aprt, Marve Rd, Nr Malwani Bazar, Malad Lakhis) Seven

(consists of Ground + 3 uper fioors without lift and duly
West Marve Road, Mumba, Maharashtra - jconstructed and completed in the year 1991) of the Society viz. Thousand Nine
400085, Wis Shrea Devi Co-operative Housing Society Limited, siteata, .
Demand Notice Date: 31-May-2021 lying and being al Malkavani Church, Marve Road, Malad (West), Hundred Forty Three
Only) as on
5" October 2021

Mumbai - 400095, on the propesty bearing C.T.5. No. 1483/3, 4,
5 & 1484 of the Revenue Village Malavani, Taluka Borivali,
District Murnbal Sub-urban, within the Registration district and
Sub-District of City of Mumbai, of PIN Ward.

Date of Possession; 10-Oct-2022

All the piece and parcel of property bearing Gala No.7 on ground
fioor admeasuring 2007 sq. FL. Le. 186.52 sq. Mirs. { carpetarea ),
gala no. 107 on 1st floor admeasuring 2007 sq. FL |.e. 186.52 sq.
Mirs. | carpel area ) & Gala No. 207 on 2nd floor admeasuring 2007
50, FL e, 186,52 5q. Mirs. | carpet area ) up tothe height of 18 fieet]
from plinth fevel in the building no. "a-1° known as “Jay Ambhe
Industrial Estate” constructed on land bearing survay no. 35, hissa
no. 1/a, situated at vilage Pimplas, Taluka Bhiwandi, District
Thane, Maharashira421302.

Date of possession: T-0cl-2022

Al The Piece And Parcel Of Property Bearing Immovable Property
Premises Of A Type, Plot No 101 (After Kjp Piot No 18/A4/101 &
After Resurvey Block Mo 881) Admeasuring 60.28 Sq Al The Piece
And Parcel Of Property Bearing Fliat No.901 On 9th Floor
Admeasuring 39.37 Sq.Mirs. | E. 423.78 Sq. F1. Carpet Area In The
B -WING In The Building Known As Raj Heights Constructed On
Land Bearing C.5. No. B9 (P} Of Salt Pan Divisions, Plot No.
368{P) Ravii Camp, Sion Malunga Estale Scheme No. 6, Sion
Koliwada, Gtb Nagar, In Registration District Of Mumbai City,

L

1. Sanjeev Dharamnath Jha, 2. Nandini
Jha, Both Having Address Al, BI04,
Building Mo. 6, Sakivihar Complex, Of
Sakivinar Rd, Sakinaka, Kurla Wesl,
Mumbai, Maharashira- 400072 &

3. JhaPrint Creation, 4. Jha Impex, Both|
Having Address Al Jha Print Creation Galal
No. A1/007, Jai Ambe Bhumi Ind Complex,
Pimplas Village, Thane, Maharashira-
421311

Demand Notice Date: 16th April 2021
1. Kuldeepsingh Amriksingh Vig,
Having Address Al, Flat No. 251, Bidg. No.
2., 8. 5. Nagar, 5th FIr, Sion Koliwada,
Mumbai, Maharashira — 400037 &

2, Harjinderkaor Kuldeepsingh Vig,
Having Address At, Room No-B72, Bldg
No-19, Punjabi Camp, J. K. Bhasin Rd, Sion,
Sion Koliwada, Mumbai, Maharashira -
400037 Mumbai , Maharaghira 400037,
Demand Notice Date: 30" Septerber 2021 | Date Of Possession: 10-Oct-2022
The Borrower's allention is invited Lo provisions of sub-section (8) of section 13 of the Act, in respect of time avallable, 1o redeem
the secured assets.

Dated: 12 October 2022

Rs. 17,88,004/-
{Rupees Seventeen
Lakh(s) Exghty Eight

Thousand Four Only)
ason

12" April 2021

L2

Rs.71,67,029)-
Rupees Seventy One
Lakh(s) Sixly Seven

Thousand Twenty
Nine Only) as on
30" September 2021

Sdf-Authorized Officer
indusind Bank Limited

Place: Mumbai/Thane
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E-MAIL : confo-mu-mhi@nic.in Tol No. 022-26551625
Consumer Case No. mmm

-JEB!E!“'“IE_
| Renu Chandwani Share Certificate

number 23651 of 100 Equity Share Folio &
006025, Distinctive 6265001 / 6265100 —
of PRIVI SPECIALITY CHEMICALS

LIMITED Having Regd Office At Privi NIKHIL MANISH BIUTKAR inant/Appeliant
House , AT1,TTC, Thane Befapur Road | ;

Kopar Khairane, Navi Mumbai 400710 i . 'Hmwm“"’"
Has Been Lost. 1. SHRI PRADEEP MANDAL '

Any Person Having A Claim In Respect VICE PRESIDENT OF 0P -1,

Office : SUCCESS FORUM

401, 4ih Foor, Paranpie Udyog Bhawan, above

Khandetwal Sweels, Stafion Road, JambE Naka, Thane (W)- 400601
A T

Of Above Said Certificate May Lodge
Claim With The Company Within 15
Days Al The Registered Office Of The

Company . AR TR Al AT W s T S s Rt
Place: Mumbai T SR S I W, WA e e, w e At e
Date: 11-10-22 e = e T e e S A i g

TEHE, LU WAR TAMR, tRet.q0ny T REEE Lo.3e
WEAE WS TR SR WARND UTRA It THE SAUE SRR S
FTATHE AR T,

e T F 1 TR AT WL AW TR S W

5 e S SR T e e e e, P
{ fir, s, =y

s vk b,

Formr 1orpes e Poerreor s, st s

RAJARAMBAPU SAHAKARI BANK LTD.; PETH (Scheduled Bank)

yﬁ Recovery Department, Head Office, Peth. Tal.-WALWA, Dist-SANGLI
. PIN. No.- 415407
Ph. No. 02342-252131,252133. Mob.-2860600700,

Email- recovery@rajarambapubank.org

Public Notice for Sale of immovable properties

Bank has decided to sale following immovable properties.

Details of immovable properties

1) Commercial Unit No.3 admeasuring 5012 sq. ft. (carpet) on 2nd Floor. and
2)Commercial Unit No.3 admeasuring 5012 sq. ft. (carpet) on 4th Floor.

Inthe Commercial Building Known as “THE BUSINESS BAY" situated on
the NA land admeasuring about 3455.7 sq. mtrs., bearing Survey No.638/3
and bearing portion of Survey No.46, Hissa No.2(Part), Survey No.62, Hissa
No.7(Part), Survey No.46, Hissa No.5E & Survey No.45, Hissa No.1(Part) of
Village Mohili, Taluka Kurla on Kurla Andheri Road, in the Registration Sub-
District Kurla, District Mumbai Suburban and with in the limits of Municipal
Corporation of Greater Mumbai.

Interested parties should send proposal on mail address to
dadar@rajarambapubank.org and recovery@rajarambapubank.org Mobile
No. 9561000830, 9561000834

Date- 11/10/2022
Place- Peth

Chairman
RAJARAMBAPU SAHAKARI BANK LTD; PETH
(Scheduled Bank) Tal.-WALWA, Dist-SANGLI

CAREIGED mﬁu?rr B BT,
Hq“%g. Tedl

m Arg, Al (wIREvs) o9 Ho 622114

E-mail :- eedwsd.garhwal @gmail.com

- Afder srHaer e
(1" call)
=T @ WEn-DWSD/GAR-13/2022-23

fei—10.10.2022

| o wrifom gver e oieA e ® s —
Ll m & A Dretailed survey, designing and drawing, Construction of F.C.C. Intake Well cum Pump
#Ho House, RC.C. Gangway 160 M long amd 300 M wide, 5.60 MLD capacity
Conventional Water Treatment Plant, RCC Elevated Service Reservoir-05 Nos, Staff
Qruarter, Compound wall, Supplying and laying Raw and Clear Water rising main and
Distribution  Network, House Connection, Supplying and Instaltamion of VT and
Centrifugal pump motor and Five years operation & maintenance with allied works ete.
all complete job for Sirei Khurd Adjoining village Rural pipe Water Supply Scheme
under W, & §. Division Garlwa on lln'niie)' biasis.”
1 | (e vty (s ) 8183.97 T _(FPTRN U9 VI AR T4 §9IR 0) A1
2 | s 9w _(arer %) | 81.04 a (goreit v et o o) A
3 |l s g 10,000/ (w8 FONY W9d AG) T )
4 | T o w A e 21 (§@r) 78 + 3 (dF) M Trinl & Run
5 ::wwﬁﬂarmm%'ﬁﬁ 21/10/2022/12.30 TS STIET 5 |
6 | U1 1% fAfeT @ fo vd W 27/10/2022/1.30 T HIET ¥ AT TIE BT SHAierd, Sqerel ¢4 w0
I o, s, <
7 [ e wits 9 s e wd W 10/11/2022/05.00 T SR TF |
B | o P U @ A A B | 141172022 91 10:30 TAET A 04,00 01 AURIET AP — '
T W R e 1) wrlurers sftrdan, Yoo o w@o wew swfoy, e
2) areferer aifidon, dao o e afaw, AR
3) &g W afirian, Taore Ud wes, T b W, T
9 | Pt wied o R Td EE | 12111/2022104.00 T 3GNIE ¥ |
10 | Tafaan st @1 a9 qaraT @
it b et wrdures s, Yuoe T e wHew, |
1 [Pt S a8 qaRew &
inn o wRTES S, e v R THed, T
12 | e qeiiteT w1 W Ao 9973003856 |
13 | o= 3a = fe -0 0651-2490920 |

) Pf@ @1 uewtad A Hc-d@ wadl 8, dwwaa smE @) O o3 @nm|
(2) fawga wmmant &g dawnse http:/jharkhandtenders.gow.in we a1 @mafaa 4 ww
T TSN WIS AT 1w E FITAF T

PR 279607 Drinking Water and Sanitation(22-23)D tRroTel Ud wresdl UHEe,Tedl |

REGD. OFFICE : Apna Bazar, 106-A, Naigaon, Mumbal - 400 014,
Corporate Office : Apna Bank Bhavan, Dr. $.5. Rao Road, Parel,
Mumbai - 400 012,

APNA SAHAKARI

BAN K LTD‘ Tel. 022-2416 4860 / 2410 4861- 62/2411 4863, Fax 022 -24104680|
(Multi State Scheduled Co-op. Bank) | Email : apnabank@vwsnl.com, Website : www.apnabank.co.in

POSSESSION NOTICE

Whereas the Authorized Officer of Apna Sahakari Bank Ltd. (Multi State Scheduled Co-Op. Bank) under
Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 & in exercise
of powers conferrad under Section 13(12), issued Demand Notice dated December 28th, 2021 Under
Section 13 (2) of the said Act calling upon the Borrower — Mis. Warna Milk & Milk Products Ltd. - Mr.
Chitrasen Nagnath Gulave (Director/Mortgagor/Guarantor), Mr. Mahavir Jagonda Patil. (Director/
Guarantor), Mr. Vilasrao Yashwant Patil. (Director/Guarantor) to repay the amount mentioned in the said
Notice being Rs. 34,56,42,767.84 (Rupees Thirty Four Crore Fifty Six Lakh Forty Two Thousand Seven
Hundred Sixty Seven and Paise Eighty Four Only) as on November 30th, 2021 together with further
interest thereon with effect from December 01st, 2021 onward until the date of payment, within 60 days
from the date ofthe said Notice,

The borrower and others mentioned hereinabove having failed to repay the amount, notice is hereby given to
the borrower and others mentioned hereinabove in particular and fo the public in general that fhe undersigned
has taken Possession of the Property described herein below in exercise of powers conferred on him under
Section 13 (4) of the said Act read with the Rule 9 of the said Rules on this October 07th, 2022.

The borrower and the others mentioned hereinabove in particular and the public in general are hereby
cautioned not to deal with the Property and any dealings with the Property will be subject to the charge of Apna
Sahakari Bank Ltd. (Multi State Scheduled Co-Op. Bank.) for an amount of being Rs. 34,56,42,767.84
(Rupees Thirty Four Crore Fifty Six Lakh Forty Two Thousand Seven Hundred Sixty Seven and Paise
Eighty Four Only) as on November 30th, 2021 together with further interest thereon with effect from
December 01st, 2021 onward until the date of payment.

The Borrowers attention is invited to Sub Section 8 of Sec.13 of SARFAESI Act in respective of time
available to redeem secured assets.

S -KI&“ BRI e
s Seate Schedoied Rask

DESCRIPTION OF THE IMMOVABLE PROPERTY

1. All that piece and parcel of land known as Plot No. E-10, admeasuring area 40000.00 sq.m. & Factory
construction area 5215.405 sq.m. In the Malegaon Industrial Area within the Village limits of Malegaon Sinnar
and outside the limits of Nashik Municipal Corporatien, Tal— Sinnar, Dist- Nashik, bounded by : On East:- Gat
Na. 30 & MIDC Land, On West:- 30 mir, Road & 45 mir. Road, On South:- 45 mtir. Road & MIDC Land, On
North :- 30 mtr. & Gat Mo, 30.

(the above mentioned land admeasuring 5731400 sg.m. Out of 57314.00 sq. m. area 10414.00 sq. m. and
area 6900.00 sq. m. release by bank as per sanction dated 04.06.2021)

2. Plant & Machinery at Factory Premises

Authorized Officer,
Date : 07.10.2022 Apna Sahakari Bank Ltd.

Place : Nashik

Multi State Scheduled Co-Op.
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EUREKA
=~ FORBES
EUREKA FORBES LIMITED

(formerly Forbes Enviro Solutions Limited)

Corporate Identity Number: L27310MH2008FLC188478
Registered Office: B1/B2, 7th Floor, 701, Marathon Innova, Off Ganpatrao
Kadam Marg, Lower Parel, Mumbai, Maharashira - 400013, India,
Phone No.: 491 22 4882 1700 / Fax No.: +91 22 4882 1701
Website: www eurekaforbes.com; E-mail: compliance@eurekaforbes.com

NOTICE OF POSTAL BALLOT

NOTICE is hereby given to you, the Members of Eureka Forbes Limited (lormery Forbes Enviro
Solutions Limited) (*Company™) pursuant to Section 110 read with Section 108 of the Companies Act,
2013 ("Act”) and other applicable provisions, if any, of the Act and Ruie 20 and Rule 22 of the
Companies (Management and Administration) Rules, 2014 (“Company Rules"), as amended from
time to time, read with the General Circutar No. 14/2020 dated April 8, 2020, General Circular No.
17/2020 dated April 13, 2020, General Circular No 222020 dated June 15, 2020, General Circutar No.
33/2020 dated September 28, 2020, General Gircular No. 39/2020 dated December 31, 2020, General
Circular o, 10/2021 dated June 23, 2021, Genera! Circular No, 20/2021 dated December 8, 2021 and
General Circular No. 3/2022 dated May 05, 2022 issued by the Ministry of Corporate Affairs ("MCA”)
(hereinafter collectively referred (o as “MCA Circulars”), Reguiation 44 of Securities and Exchange
Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI Listing
Regulations”) and ofher applicable laws and regulations (including any statutary modification or re-
enactment thereof tor the time baing in force), to consider and if thought fit to pass the resalutions set
out herain babow as Special Resolution or Ordinary Resolution, as the case may be:

§.No. | Description of the Resolution
1 Increase in Authorised Share Capital of the Company, proposed to be passed as an Ordinary
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23 & Special Resolution

6 Grant of employee stock options 1o the employees of the Group Company(ies) Including
Associate Company (if any) of the Campany undar ‘Eureka Forbes - Employee Stock Option
Fian 2022, proposed o be passed as a Special Resolution

Resolution Kl Ha$-w000%3.

2 Appointment of Mr. Pratik Rashmikant Pota (DIN: 00751178) as a Director of the Company, % |wiie wEvRre wevie REavean | 0w.%0.203% (£0.40.30%% o s
proposed to be passed as an Ordinary Resolution TEn AE LR 11 )]

3 Appoiniment of Mr. Pratik Rashmikant Pota (DIN: 00751178) as Managing Director and [— g 2
Chiel Executive Oficer of the Company, propased o be passedas a Special Resolution ol b : o v @ | 02.0%.2023 (%eo o)

4 Consider and approve 'Eureka Forbes - Employee Stock Option Plan 2022 ("ESOP 20224 - - - -
“Plan"), proposed o be passed as a Special Resolution & | oz wivwr v wEE | e 9%y smEre

5 Grant of employee stock options to the employees of Subsidiary Company(ies) of the At e A g e ATt - 002 /di-00L ey
Gompany under ‘Eureka Forbes - Employes Stock Option Plan 2022', proposed to be passed FTE 20%e=%¢ /RPue]
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£03-30%, FoM 4, =z F.10-0, =w
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The Company has on October 11, 2022 completed the dispatch of the Postal Ballot Notice. Pursuant to
the MCA Circulars, the Company has sent the electronic copies of the Postal Ballot Netice akong with the
Expianatory Statement to ail Members of the Company, who have registered their e-mall address with
the Company or with their Depository Participant (jn respect of the shares hedd in electranic form) as on
Friday, October 07, 2022, i.e. the cut-off date. The voting rights of Members have been reckoned as on
Friday, October 07, 2022 which was the cut-off date. A persan who is nota Member on the cut-off date
shall treat thiis notice for information purposes only.

Voting through Postal Badiot inctuding voting by electronic means shall commence from 09:00 AM IST
on Wednesday, Dctober 12, 2022 to 05:00 PM IST on Thursday, November 10, 2022, The Members
who have their emall address registered with the Company, shall avail remote e-voting facility,
Members are requested to note that e-voting will not be allowed beyond 05:00 PM IST on Thursday,
November 10, 2022.

The Company has engaged the services of Mational Securities Deposiory Limited ("NSDL) for
providing e-voling facility to all is Members, The instructions on the process of postal ballot through
remote e-voting are provided in the Postal Ballot Notice

The Postal Ballot Notice will also be available on the Company's website at (www.eurekaforbes.com),
website of BSE Limited at ( ndi ), and on the website of NSDL at
{www.evating.nsdl.com)

The Board of Directors have appointed Mr. Minen Halani, Practicing Company Secretary (Membership
No.: FCS 3926 and COP No.: 12015). propretor of M/s. Mihen Halani & Associates, as the Scrutinizer
to conductthe Postal Ballotin a fair and transparent manner.

The result of the Postal Ballot (along with Scrutinizer's report) will be declared by the Chairman of the
Company or any Director authorized by him on or before Monday, November 14, 2022. The sald results
along with the Scrutinizer's Report would be intimated to BSE Limited and will 2lso be displayed on the
website of the Company & (wwweurekaforbescom) and on the website of NSDL at
(o Evoting, nsdl.com)

Incase of any queries, you may refer the Frequently Asked Questions (“FAQs”) for Shareholders and e-
voting user manual for Shareholders avallable at the download section of
hitps:/fwww.evating.nsdi.eom. For any grievances connected with facility for e-voting, please contact
Ms. Pallavi Mhatre, Senior Manager, NSDL, 4th Fioor, ‘A" Wing, Trade World, Ka.rnala Mills Compound,
Senapati Bapat Marg, Lower Parel, Mumbai - 400 013, g-mail: in, tolf free no: 1800
1020 990/1800 224 430 or Mr. Dattaram P Shinda, Company Secretary, Hwi Leual & Compliance
fiicar of the Campany at complianca@eurekaforbes.com.

for Eureka Forbes Limited
(formerly Forbes Enviro Solutions Limited)

Sd/-
Dattaram P Shinde
Company Secretary, Head-Legal & Compliance Officer

Place - Mumbai
Dale : October 11, 2022
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